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BEFORE THE NATIONAL GREEN TRIBUNAL f
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 53/2024

IN THE MATTER OF:
FARHA KHAN
...APPLICANT(s)
VERSUS
STATE OF UTTAR PRADESH & ORS.
...RESPONDENT(s)

ACTION TAKEN REPORT BY WAY OF AFFIDAVITON BEHALF OF
URBAN DEVELOPMENT DEPARTMENT, STATE OF UTTAR
PRADESHIN COMPLIANCE OF THE ORDER DATED 16.01.2025 PASSED
BY THIS HON’BLE TRIBUNAL

I, Kalyan Banerjee, aged about 58 years, S/o Late Devi Dass Banerjee, posted as

int Secretary, Urban Development Department, Uttar Pradesh, do hereby

2. That in the present matter, the allegation of violations in compliance of the
Solid Waste Management Rules, 2016, Biomedical Waste Management

Rules, 2016 and improper management and handling of the waste by the

Swom & verified
before rma
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Nagar Palika Parishad, Muzaffarnagar, Uttar Pradesh has been made. One of
the grievances is in respect of the dumping site at Kidwai Nagar,

Muzaffarnagar wherein the legacy waste is lying dumped.

3. That the Hon’ble Tribunal vide order dated 23.09.2024 and16.01.2025
directed the Deponent to disclose the complete details of Waste to Energy

Plant. The relevant paragraph of the orders are reproduced below:

23.09.2024

“...2. Hence, we direct the State of UP to disclose the complete details

Waste to Energy Plant, including its nature, capacity and
nology used. Respondent No. 4 is also directed to place on record

current status of legacy waste as of 30.08.2024 and the daily

the legacy waste.

3. Let the reports in terms of the above be filed within six weeks in the

Jform of an affidavit through e-filing...”

16.01.2025

“...1. A letter has been circulated by Counsel for the State of UP

seeking adjournment on the ground that there is a meeting scheduled

Sworn & verified

WNaelifze .4
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on February 2025 wherein the comprehensive details and timeline for
Waste to Energy (WTE) plant will be discussed and a decision will be .
‘ taken. In the letter, it is stated that the complete details and progress
report concerning the WTE plant will be submitted within six weeks.

The prayer is allowed...”

4. That it is humbly submitted that in compliance of that order the Deponent
Departmenthas convened meetings and several letters were sent to the
relevant authorities to take necessary steps for the compliance of the order of
this Hon’ble Tribunal. The Letter was sent to:

1. Director, Urban Local Body, Lucknow, Uttar Pradesh

il. State Mission Director-Urban, Swachh Bharat Mission, Lucknow,
Uttar Pradesh

iii.  Managing Director, Jal Nigam, Lucknow, Uttar Pradesh

iv.  District Magistrate- Muzaffarnagar

V. Executive officer, Nagar Palika Parishad, Muzaffarnagar

A copy of the letters are annexed herewith and marked as ANNEXURE-1.

5. That in pursuance to the directions issued by the Deponent Department, the

Nagar Palika Parishad, Muzzafarnagar (NPP) has sent their compliance

swom & verified
nefore .
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report dated 26.04.2025 to the Deponent.It is submitted that through the
topographical survey conducted by Nagar Palika Parishad Muzaffarnagar,
the tqtal amount of legacy waste at the dumping ground on 03 November
2024 was 260718.72 cubic meters which is a total of 208574,976 metric
tons. For the disposal of which, a lease deed has been signed between M/S
GCIND Solution Pvt. Ltd and Nagar Palika Parishad Muzaffarnagar, under

which 19.446 hectares of land has been leased to M/S GCIND Solution Pvt.

~===#copy of compliance report dated 26.04.2025 by the NPP is annexed

herewith and marked as ANNEXURE-2.

6. That it is respectfully submitted that a Detailed status report in adherence to
the directives issued by the Hon’ble National Green Tribunal on dated
23.09.2024 and 16.01.2025 concerning the establishment of a Waste-to-
Energy (WtE) plant at Nagar Palika Parishad, Muzaffarnagar is filed here

with the following developments-

Swom & verified
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7. It is humbly submitted that a meeting was convened under the chairmanship
of the State Mission Director — Urban, Uttar Pradesh, on 16.12.2024, as per

their letter dated 11.12.2024. Representatives from M/s GC India, the

y .-r=*j'f"-f.‘.‘:"“f_‘?-.i\{nplementing agency, attended the meeting. M/s GC India informed that
Legacy Waste Remediation is currently underway. An Environmental

Arbi wL IShEa \

el Semon, m‘aﬁ?mpabt Assessment (EIA) study is planned prior to the commencement of

. Rogd. Ne. 34856 2u80

’,/«t'he/'WTE plant construction.
A copy of letter dated 11.12.2024 State Mission Director and MOM are

annexed herewith and marked as ANNEXURE-3.

8. That the information provided by M/s GC India regarding the construction
timelines and technological specifics of the WTE plant was found to be
unsatisfactory. Consequently, directives were issued for M/s GC India to
present themselves physically at the Office of the Directorate of Local
Bodies, Lucknow, along with their technical team, to discuss in detail the

proposed technology, work plan, and definitive timelines.

9. That as communicated by M/s GC India via emails dated 03.01.2025 and

13.01.2025, their technical team confirmed a scheduled visit to the Office of

Vi & veris
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the Directorate Local Bodies, Lucknow in February 2025. The purpose of
the visit was to present a comprehensive plan for the construction of the

Waste to Energy Plant at Nagar Palika Parishad, Muzaffarnagar.

10.That as per the email dated 19" February 2025, M/s GC India rescheduled
their visit and subsequently, the technical team visited the Office of the
Directorate Local Bodies, Lucknow on 06" and 07" March 2025. During

this visit, they submitted a comprehensive plan detailing the proposed Waste

" and marked as ANNEXURE-4.

11.In continuation of the discussions held at the Directorate and in compliance
with the directions issued by the State Mission Director, Swachh Bharat
Mission Directorate, Uttar Pradesh, vide letter dated 18.03.2024, a site
inspection was undertaken on dated 20"& 21" March 2025 at Nagar Palika
Parishad, Muzaffarnagar. The objective was to evaluate the feasibility of

approach road accessibility for 40-foot heavy vehicles. Accordingly, the

Qwom & vonﬁed
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Executive Officer (EO) was instructed to conduct a trial run using a 40-foot

vehicle-mounted shipping container, in the presence of representatives from

GC India and the Directorate Local Bodies, Lucknow.

12.Assessment of Progress during the Site visit dated 20"& 21" March

2025:

Approach Road and Trial Run:

Proposed Access Road via Kali River Bridge: A primary access
route for the WTE project is planned from the highway side,
necessitating the construction of a bridge over the Kali River. The
bridge construction is currently underway and is anticipated to be
completed by June 2025. However, land acquisition is required for
the remaining portion of the approach road. The EO is actively
coordinating with the District Magistrate (DM) to expedite the
resolution of this issue.

Interim Access and Trial Run: To facilitate initial project
activities, an alternative access road has been constructed. A trial
run was conducted on 20.03.2025 to assess the feasibility of this
temporary route. Due to the unavailability of a 40-foot container-

mounted vehicle, a 32-foot container truck was utilized for the
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trial. During the trial, the 32-foot truck encountered difficulties at a
T-junction, where it became stuck. Observations indicate that there
is potential for widening the road and increasing the turning radius
at the junction to accommodate larger vehicles.

Future Actions: The EO has committed to investigating the issues
encountered during the trial and implementing necessary
modifications to the road infrastructure. A subsequent trial using a
40-foot container-mounted vehicle is planned after 31st March
2025 to ensure the route can support the transportation needs of the
WTE project.

Work Progress by GC India:

Demolition Activities: M/s GC India commenced the demolition of
old structures at the proposed Waste to Energy (WTE) plant site in

Muzaffarnagar. GC India asserts that this demolition constitutes

Phase-1 of the project. GC India has been instructed to commence
legacy waste remediation work immediately to adhere to the

project timelines and environmental compliance requirements.

It is humbly submitted that the WTE Plant is being constructed in two phases i.e.
Phase-1 and Phase-2. That Phase-1 of the WTE Plant (which includes the clearing of
the legacy waste) will be completed by September, 2026, and the Phase-2 (operation of
the WTE Plant) will be completed subsequently by 2029.
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13.That in furtherance of the legacy waste remediation efforts, a letter was
issued to the District Magistrate, Muzaffarnagar on 22.04.2025, detailing the

updated status of the remediation activities.

2 r*:_“j: N .That the State Government remains committed to addressing the
4 k‘_._\-‘_ar;:
' / \ environmental concerns associated with legacy waste in Muzaffarnagar and
mb!’irx!-i -
Aon:‘:

| s .;:v,‘ ”8?3 § faking all necessary steps to ensure the successful implementation of the
3\ o ey

15.Hence, the present affidavit is being filed for the kind consideration and

perusal of this Hon’ble Tribunal.

16.1 state that everything stated above has been stated by me in my official
capacity on and derived from the official records and I state that nothing

material has been concealed therefrom.

o

X
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VERIFICATION

Verified at .U eINOM  on this _B 0 day of April, 2025, that the

contents of the above affidavit from paragraphs 1 to 16 are believed to be
true and correct to the best of my knowledge and belief. No part of it is false

and nothing material has been concealed therefrom.

o~
£

DEPONENT

12
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Item No. 07 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 53/2024
Farha Khan Applicant

Versus
State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 16.01.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Rahul Khurana, Mr. Hasil Jain & Mr. Shaiem Hasan Advs. with Ms.
Farha Khan, Applicant in Person

Respondent: Mr, Bhanwar Pal Singh Jadon, Adv. for the State of UP (Through VC)
Mr. Raunak Parekh & Mr. Abhishek Sharma, Advs. for R - 4 (Through
VC)
Mr. Bhupender Pratap Singh, Adv. for UPPCB

ORDER

1. A letter has been circulated by Counsel for the State of UP seeking
adjournment on the ground that there is a meeting scheduled on
February 2025 wherein the comprehensive details and timeline for Waste
to Energy (WTE) plant will be discussed and a decision will be taken. In
the letter, it is stated that the complete details and progress report
concerning the WTE plant will be submitted within six weeks. The prayer

is allowed.

2. List on 01.05.2025.

Prakash Shrivastava, CP

16
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Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM
January 16, 2025

Original Application No. 53/2024
dv..

17
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UHIE: LeF /HI0Y0 / 2025—26 festi: 26 -0Y-2028
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faga: w0 v eRa ~urnfreRor gRr efowo Wo—53 /2024 Farha Khan Vs. State of Uttar
Pradesh & Ors % WIRT s fRd 16.01.2025 & raTer & fder # |

a9d gd 3 Ho THSNE-39(1) /F—5-2024—02f% /2024 fomaT A0 ST BRA ATATIIEHROT
&R 9IRT aeer feAiE 16.012025 & weRwT # Frgd gAArE fAid 01.05.2025 @ AU H o
HIYATE B JIA1 ggfarer, a9 v STerdrg ulRad= fa9rT Somo (Email-soenvups @rediffmail.com)
U4 geR Afta $owo UguY R 98 e (Email-ms@uppcb.in) T ITART TR & AT
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B IR 7 iRl e § FRARYT 89 90 srdardl od e Rl o1 fiwga feRer 79 TR
i

o oA # fhgad AR Reyd S wevs W A A Y g @ R fhd o 2g
feAl® 09.01.2025 H ®H Ho MPHT TESNF W0 FHIR Wiofero, Mo—93, F2dR IR, Jdex—1,
gR®I, 93 feeell vd TR uiforet uRue qOwRTR & Hen arqay fear wa 2, s o
TF BH gRI IMAeId A 9 IUIRY I UE T W AfemE Y $u-ie @
AR @1 B 9IRS 9R fear T € (argey @ ufafafy wer)

o TR Uiferept URYe TR gRT &R T SHfGd 9 & Aregd 03 FawR 2024 3
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HlozF- Bl T fo9e FARARYT 2 M/S GCIND Solution Pvt. Ltd @ R gifersT afvge
TATHTTR & A feAd—19.01.2024 ¥ oI5 Tre WEH &1 ™ ¢ Rorgd aaifa 19.446
ggegR f# M/S GCIND Solution Pvt. Ltd BT TR UlferdT aRUe FoueeaR gRT 58
framer @l & fod e g vl wie B 30 99 B ford off & T & (e
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@1 YuIoTel Yal ) ar8 1 B od gu s ueve W yd ¥ Suerel Rl @ @
fevemur fe5d S g M/S GCIND Solution Pyt. Ltd Td 7R diferat uRee q@uheR &
A2 ogad frar a1 € e sria Sad wH gRT SR Wmeve R yd § Suere ferid
@S B IR 23 Phase-1 (Site Clearing) @1 @1 fdam i var €1
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¢ Certiicate No. © IN-UP73180395554750W '
¢ Cenificate Issued Date : 23-Nov-2024 01:34 PM o :
i Account Reference + NEWIMPACC (SV)/ upMSSaSOMHUZAFFﬂﬁﬁAGAq SADAR/ UP-MJF : |
Unigue Do, Relerence I SUBIN-UPUP1 35045*:?44&3214120&{19?59‘%# ‘ |
b 14 !
i Purchased by © MS AAYUSHI HYGIENE AND CARE PVT LTD NEW DELHI
g Description of Document » Article 5 Agreement or Memorandurn of an agreement "55 |
©  Property Description . Not Applicable
Consideration Price (Rs.) |
- Fust Pany . MS AAYUSHI HYGIENE AND CARE PVT LTD NEW DELH)
Second Party . Not Applicabtle
% Stamp Duty Paid By : MS AAYUSHI HYGIENE AND CARE PVT LTC NEW DELHI
5 Stamp Duty Amount(Rs ) . 100
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LEASE DEED

Property situated :- Muzaffarnagar with in Nagar Palika
Anual Rent:- 1,94,460/-

Period :- 30 Years |

Stamp Duty :- 47,000/- rs.

V.Code no. :-

Serial no. 150 Praroop:1

Nagar Palika Parishad, Muzaffamagar. PAN- AAALN1741M. throw executive officer

Hemraj S/o Kalu R/o Villa 3 N.H-58 Merut Road Jain Tubo Company Compound
anandam Ghaziabad. (First Party)

And
GCIND Solutions Private Limited PAN- AAHCGI9399Q, throw its Director
Theodorus Gerardus Wilhelmus Passport no. BKC8CKF48. R/o Spoorstraat 27 6942

EB Didam Gelderland, the Netherlands. (Second Party)
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Lease Deed

This lease deed is entered today on this 19" day of October in the year Two Thousand and

Twenty-Three, at Muzaffarnagar;

RBetween:

Nagar Palika Parishad, Muzaffarnagar Uttar Pradesh, PAN AAALN1741M (hercinafter referred
to as the "Urban Local Body") which expression shall unless repugnant to the context or meaning
thereof includes lts successors, administrators and assigns of the First Part through Executive
Officer, Muzaffamapar Nagarpalika Parishad, District Muzaffarnagar, Uttar Pradesh, hereinafter

referred to as "THE LESSOR".

AND

GCIND Solutions Private Limited, a Company incorporated under "The Companies Act 2013
(Company Limited By Shares)" with Registration Number - 353627 and having its registered
Office at Regus Elegance, 2F, Elegance, Jasola District Centre, Old Mathura Road, New Delhi
1100025, (hbreinafter referred to as "Company") which expression shall unless repugnant to the
context or meaning thereof includes its successors, administrators ;1nd assigns of the Second Part
through Director Mr. Theodorus Gerardus Wilhelmus Gieling Passport Number BKCSCKF48
Mob. +31- 622803518 hereinafter referred to as "I'HE LESSEE".

WHEREAS THE LESSOR is the Government agency and rightful owner and is in possession of
the piece of Non-Agricultural land bearing Gata Numbcm and hand drawn maps authorized
by the Lessor included in Annexure-A with total ared ad measurmg 19.446 Hectares or 194460
Square Meters more specifically described in Annexmc Adn Muzaffarnagar and nglStel‘Cd
in the revenue record at Sur vEy numbers and “dates mcntnoned in Annexure A more
particularly described in the schedule given at the foot of this deed and Annexure A, (hereinafier
called 10 and referred to as "The demised premises”). THE LESSOR shall provide certified copy

of all the documents related to Demised Premises along with its English translation to THE

LESSEE;

AND WHE Rf AS THE LESSEE is a wmpan" involved in business of processing and providing

(2 E
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* services of Integrated Waste management.

AND WHEREAS THE LESSEE have been selected to set up and run an Integrated Waste to
Energy (WTE) plant at Muzaffarnagar with a daily capacity of around 1750 tons solid waste Per
Day and gcherate around 30 MW of power to be exported to the grid under a Power Purchase
Agreement on Public Private Partnership model (the "Partnership Declaration” attached hereto as
Annexure B) and the Memorandum of Understanding between the State Government of Uttar
Pradesh and the Government of the Netherlands (attached as Annexure -C). The Departiment of
Urban Devclopment, Government of Uttar Pradesh has issued the Letter of Acceptance dated
05.11.2018 and that the timelines have been consequently extended by the State Government vide
its letters dated 23.11.2021 and 20.03.2023 (collectively attached as Annexure D.) The Lessee
has accepted the offer and confirmed it vide letter dated 20.11.2018 (attached as Annexure -
E). The Lessee requires adequate land for installation of Waste to Energy Plant and for this
purpose Lessee requires an adequate area of land for setting up its plant. Upon the request of
THE LESSEE, THE LESSOR has identified the land fulfilling requirement and having approval
for setting up WTE plant and has offered to grant lease of the said demised premises, which THE
LESSEE has agreed to take on lease based on representation of THE LESSOR that the Demised
Premises is suitable for the purpose of setting up WTE project. The Lessee will obtain the
necessary environmental clearance and other statutory clearances required. The Department
of Urban Development, Govemment of Uttar Pradesh will facilitat;‘: the Lessor in obtaining

necessary clearances.

AND WHEREAS THE LESSOR represents and warrants that it has obtained all approvals from
the relevant government bodics, the provincial/municipal authorities and all other applicable

government agencies or bodies, needed for lessee to lawfully enter into this Lease Agreement.

AND WHEREAS based upon above représcnta,tion THE LESSOR has offered to lease out the
Demised Premises to the Lessee, and The Lesse¢ has agreed to take the Demised Premises on

lease from THE LESSOR for the consideration, rent and terms & conditions hereinafter detailed.

THEREFORE ‘The LESSOR doth hereby demise on The Lessee the open demarcated land
admeasuring 194460 Square Meters (being part of gata numbers as mentioned in Annexure A) of

the Lessor's land situated at; address - mentioned in Annexure A, Muzaffarnagar together with the
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Sohutigy,

Ede e Nethatands, v o hanes 2024

Te Lecutive Olficas 1 e altnmming Bt
Bl Pragma g

Musattnnage Mgt Paliky

Deae Madiim,

: : e D quzatfarnagar, alse
Hus letten s 1o conting o commitment to start with clearing ti s land (il of tuzatfarnag

known ag the Muzaftamagar Recyele facility, by the second part of this year, 2024. Ve will do this
Step by step and are Aiming to clear at least 69,000 m3 of waste by the end of this year (A+B). The
vaste wiltt be separated into RDF, sand, soil and stones, as well as other materials that can be
; fecyeled e onin time, when we have the full Waste to Energy plant available. Our focus will
notonly be fresh waste, we also focus on legacy waste in the first phase of the project.

In 2024 we are shipping a separation instaliation to Muzalfarnagar that has a capacity of
maximum 1,000 Ipd of waste. Thisis a mohile ins
Partof 2024. The sand an stones we
for concrete production. The waste
waste and legacy waste.

tallation and wit hecnme operational in the 2
Separate from the waste e will use for leveling our plots or
10 energy plant of Muzaffarnagar can handle both fresh

We will process the fresh waste and legacy waste at no cost.
—

This is only possible when the site has an Gasy access lor larger transport trucks. To remove

waste via the existing town streets and alleys will be difficult, We are hoping that the temporary
access roads will become available atthe start next of this year. We will need g good road to

bring in equipment and to move material to zlients. Via existing roads through town that will be
difficult.

More important is the progress of the ain approach road for which
‘needed We are seeing progress with the construction of the |
this new connection is ready. We hope you understand this.

anew road and bridge are
idge. We can only speed up when

End of June L am visiting Muzaffarnagar again. | ho

PEwe can mect anc make
plan for the months to corne. '

amore detailed

Warm regards,

Therus Gicling, CEO of GCIND Solutions Pvi. Ltd,

* Scanned with OKEN Scanner
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Labtions

Ede, the Noetharlangds, !'»“‘i ol Juno 2024

To: Bxecutive Otficer of Muzalfarnagar Nagar
Mis, Pranya Sinph
Musattminagar Nagar Palika

Dear Madam,

This letter is to confirm our commitment to start with clearing the landfill of Muzaffarnagar, also
known as the Muzaffarnagar Recycle facility, by the second part of this year, 2024. We will do this
step by step and are aiming to clear at least 60,000 m3 of waste by the end of this year (A+B). The
waste will be separated into RDF, sand, soil and stones, as well as other materials that can be
recycled later on in time, when we have the full Waste to Energy plant available. Our focus will
notonly be fresh waste, we also focus on legacy waste in the first phase of the project.

In 2024 we are shipping a separation installation to Muzaffarnagar that has a capacity of
maximum 1,000 tpd of waste. This is a mobile installation and will become operational in the 2"
partof 2024. The sand an stones we separate from the waste we will use for leveling our plots or
for concrete production. The waste to energy plant of Muzaffarnagar can handle both fresh
waste and legacy waste.

We will process the fresh waste and legacy waste at no cost.
PR e
This is only possible when the site has an easy access for larger transport trucks. To remove

waste via the existing town streets and alleys will be difficult. We are hoping that the temporary
access roads will become available at the start next of this year. We will need a good road to
bring in equipment and to move material to clients. Via existing roads through town that will be
difficult.

More important is the progress of the main approach road for which a new road and
needed. We are seeing progress with the construction of the bridge. We can on
this new connection is ready. We hope you understand this.

ldge are
ly speed up when

End of June | am visiting Muzaffarnagar again. | hope we can meet

and make a more detailed
plan for the months to come.

Warm regards,

Therus Gieling, CEO of GCIND Solutions Pvt. Ltd.
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e No, 07 " Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 5372024 . |
¢ |
“Farha Khan Applicant

Vo gepy sy x>
VTSRS

State of Uttar Pradesh & Ors, Respordenitis)
e

‘\J
%l’

Date of hearing: 16.01.20:

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

Apphicant: M. Rabul Khurana, Moo Hasi Jain & Me. Shatem Hasun Advs with M

Farha Khan, Applicant in Persoen

Respondent:  Mr. Bhanwar Pal Singh Jadon, Adv. for the State of UP {Through VO
e Raotits Parekh & Me Abbishel Shaong, Advs b B4 (Through
VCp -

Mr Bhupender Pratap Singh. Adv. for UPPCB

ORDER
1 A lerter has been circulated by Counset for the State of UF sceking

adjournment on the ground that there is a meeting scheduled on

February 2025 wherein the comprehensive details and timeline for Waste

ol Y e el ; 3 o dieaiieeprt o - B o Veydeimr. 1w
to Encrgy (WTE) plant will be discussed and a deeision will be taken, i

the letter, it is stated that the complete details and progress report

concerning the WTE plant will be submitted within six weeks, The prayes

is allowed. ;

2 List on 01.05.2025.
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CONFIDENTIAL

ANNEXURE-4

Muzaffarnagar

Waste Management Campus
Timeline Phase 2 & Technology Overview

) (1)

DIGESTER COLLECTION PLATFORM LANDFILL CLEARANCE SEPARATOR

CONCRETE BLOCK RECYCLING & RDF STORAGE
PRODUCTION
(8)

OFFICE PARK

WASTE TO ENERGY PLANT

Muzaffarnagar

Date: January 31th 2025

Status: Concept 43



Ccontznt

Content
* Project introduction

e Waste to Wealth program

* Waste Management Campus

Muzaffarnagar
e Phase 1 and phase 2

 Timeline Project

e Highlights of Phase 2 in 2025
 Technology overview

e Phasel

e Phase 2

Drone footage:
February 2024

The content of this booklet tends to follow
a logical order in explaining the project.
Main items of interest are therefor
positioned somewhat further into the
booklet.

Status: Concept 44
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PROJECT INTRODUCTION

e Waste to Wealth program
e Waste Management Campus Muzaffarnagar
e Phase 1 and phase 2

Status: Concept 45



WASTE TO WEALTH PROGRAM

Two projects are part of the Waste to Wealth program. The
program is part of a partnership declaration between the
Netherlands and the state of Uttar Pradesh, signed May 25t 2018.

The Program aims to clean the Ganga river, it start with a first
tributary: the Hindon river basin. To address the sources of
pollution of the Hindon and eventually the Ganga. NLWorks has
initiated the Waste to Wealth — program. This ambitious program
builds on private as well as public investment and action.

Until now, The Netherlands government is fully aligned with the
projects. The Netherlands has a representation in the capital of
Lucknow, Uttar Pradesh. It enables us to operate in UP.

Kingdom of the Netherlands 4

46




WASTE TO WEALTH PROGRAM

Uttar Pradesh Government awarded us the tender
for Muzaffarnagar and Ghaziabad November 2018

, =34 Kingdom of the Netherlands
X



Waste Management Campgus Muzaffarnagar

DIGESTER COLLECTION PLATFORM LANDFILL CLEARANCE SEPARATORS

CONCRETE BLOCK PRODUCTION RECYCLING & RDF STORAGE

(3 6 °
OFFICE PARK WASTE TO ENERGY PLANT

MUZAFFARNAGAR

Status: Concept 48



Sltuatl()n FCbruary 2024 PROJECT INTRODUCTION

Drone footage:
February 2024

Status: Concept 49



Phase 1 & Phase 2

Phase 1

clearing waste and prepare construction phase

Construction Waste Management Campus Muzaffarnagar

Status: Concept 50

Permanent separator
Storage hall

Waste to Energy plant

Legoblock factory

Office buildings
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TIMELINE PROJECT

e Highlights of Phase 2 in 2025

Status: Concept =l



TO FU LY S'I"C\RT P HASE 2 PROJECT INTRODUCTION

1. To start with PHASE 2 - the construction of the
waste-to-energy plant, the following is needed:

* the connection with the main road is essential
(bringing large-scale equipment, removing large
amounts of RDF in a timely manner to clear the
plots from legacy waste).

 Planning when ready is unclear...

INVESTMENT INTO MUZAFFARNAGAR (and Ghaziabad)

e 2018-2025: We have spent approximately 3.5 million euros or 31.8 Crore Indian rupees:
a. We bought the first equipment for the bio-digester.
b. We have spent money on planning and engineering of Phase 1.
c. Numerous visits to India.
d. Rental agreements for offices and security personnel on our site.

* When we give the green light for Phase 2 full scale:
* 10-25million euros 90 — 225 Crores Indian rupees in the 1st year per project.

* Upto 150 million euros 1400 Crores Indian rupees in the 2nd year per project.
e Delays of six months will cost us up to 100 Crores of rupees extra.

| am very careful with giving the green light

10
Status: Concept 52



TO FU LY S'I"L\RT P HASE 2 PROJECT INTRODUCTION

1.To start with PHASE 2 - To give the green light:

When | push the green button, | should be enabled to realize the project in less than
four years. No delays of any kind should hinder our project

| am kindly asking for your advice and assistance in securing both plots before the end
of this year 2025:

1. Asolid main road and bridge connecting our plot to the highway in
Muzaffarnagar

2. Awalland a secured land parcel in Ghaziabad so that we can start our activities

Status: Concept 53



Long term project planning

Phase 1 | 2024 | 2025 | 2026 | 2027 | 2028 | 2029

access rd + bridge (gov.)

clearing landfill Phase 1 (A-D)

construction platforms

operation temp. separators

construction bio-digester

operation bio-digester

Permits and agreements

DPR I
ESIA/ CTE/ CTO and other agreem. I

Design stage

Plan dev. Infra + heights

Grand design WtE

Tender WtE + other

W2E engineering stage

Construction stage

Site excavation work

Construction infrastructure

Concrete block factory

Industrial halls

Permanent separator

WH1E plant

Full operation

20250130



Tasks to fullfill in 2025 TIMELINE PROJECT

GC

e clean up part landfill + adjacent plot, removing old structures on
landfill - start separating legacy waste Government

* Design, research and engineering works for complete Waste e Constructing the temporary
Management Campus Muzaffarnagar (Phase 1 and 2) access road connecting the plan

* construction of temporary separators and collection platforms site to the city

e Constructing the main access
road connecting the MDR

e Licences and permits: EIA scan, DPR 135W, bridge on river Kaali and

the site

e Construction of digester for electricity production (captive use)

» Contracts and Tender processes — preparation and start up
. Setup of the local project team * Providing Licences and permits

* Run tender processes for all elements of Waste Management
Campus

e Overhead set-up in both India and the Netherlands
e Excavational work

e Roadworks, construction of wall and small office at plot 2

Status: Concept 55



Conditions for successful progress TIMELINE PROJECT

For a successful progress of Phase 2

e Access via main access road and bridge
per August 2025 essential

e Acquiring of permits and licences in 2025

e To be allowed to clear both the plots from
legacy waste and separate waste during
Environmental Clearance process

e The picture here on the right gives a first
impression of the green belt we will
develop

Timeline is shared in more detail on the next page

Status: Concept 56
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TECHNOLOGY OVERVIEW

Status: Concept



~

TECHNOLOGY OVERVIEW

Potential Suppliers

for Waste Management Campus Muzaffarnagar (and Ghaziabad)

Design (inputs) and project management Rambgll Denmark, Australia, India Contract
Neilsoft India Quotation
Turner & Townsend UK, Netherlands and India Contract
Archipel Tax advice (former partners of Deloitte) Netherlands Contract
GRC India Contract

Separator Banzo Netherlands Contract
HuMeij Windshifters Netherlands Contract
Westeria Germany
Muzaffarnagar DEW Resources India Contract

Incinerator overall design and tech supplier Keppel Seghers Singapore/ Belgium Quotation and detailed design

ISGEC India Quotation and detailed design
Grate CNIM Martin France/Germany/India

Vglund (B&W Renewable) Denmark
Boiler CNIM Martin France/Germany/India

Thermax India

Uttam Energy India
Turbine Siemens Energy Germany/India

Flue Gas Treatment

Control Systems (DCS)
Electrical & Control (Switchgear)

Bio digester
Lego block concrete factory
Office and infrastructure works

Status: Concept

MAN Energy Solutions
GE Power

Lab/Martin
Steinmuller

Integral

ABB

Siemens

ABB

Siemens

GEG & Nijhuis Saur

Bleekman

Rakesh builders
Architect Studio Clay

58

Germany/India

USA
France/Germany/India
Germany

Austria

Switzerland

Germany

Switzerland

Germany

Netherlands

Netherlands

India
India

Contract
Quotation
Contract



TeChnOIOgy ov:: i"V|eW Phase 1 TECHNOLOGY OVERVIEW

Important technology components that are
being realized during phase 1

e Accessibility of the site — road
construction towards site

e To become in charge of the (legacy) waste
accumulation RECLAMATION for free

e To construct a bio-digester, providing
power for captive use (2MW)

e Finishing works for CTE Phase 1 plot such
as green belt and roads

Please note that during the phase 1 activities
mentioned here above, we are engineering and
designing Phase 2, start with EIA trajectory.

Status: Concept 59



Accessibility of the site

To be constructed by the government

To be able to construct and operate the plant the new access
road and bridge need to be constructed as soon as possible

Exceptional transport is required to transport the installations
to the plant, starting from August 2025.

preferred road profile

(] &
L=

t4,9 i 18t 26ft 118ft i49ﬁ§

36,1 ft

minimal road profile
| —D
i=4'S

corner road profile
heavy transport
at minimal road profile

b
=

B2t 1181 5 11,8 ft E&Zﬂ
30,2 ft

Status: Concept

3,21t 23,6 ft 3.2 ft
30,2 ft

60

TECHNOLOGY OVERVIEW

Construction of the temporary

access road expected to be finished
in April 2025...

Construction of main access road and bridge
Expected date of realization: bridge: April 2025
Road 2,7 km: start not clear yet
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Analysis of amount of legacy waste

Landfill land survey on March 2024

Survey by digging several trenches to measure
the amount of waste

plot average plot in m? Amount of
section | height legacy
waste waste in m3 o
A 3m 10,000 m? 30,000 m3
B 3m 10,000 m? 30,000 m3 °
C1 2m 20,000 m? 40,000 m3
C2 2m 20,000 m? 40,000 m3
D 1m 40,000 m? 40,000 m3
E1+E2 12m 32,500 m? 400,000 m3

Between March 2024 and 15t of December 2024
the amount of waste brought daily to the landfill

is estimated at 80,000 m3, mainly dumped on B,
E1l and A.

Estimated amount by start of 2025 is at least
660,000 m3 of waste.

19
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TECHNOLOGY OVERVIEW

Planning for 2025 waste separation (up to 100,000 cubic meters of waste)

Status: Concept

In 2025:

Removing old scrap steel shed
(E1)

Move legacy waste from A and B
to E1.

When A and B are cleared from
waste, we can start constructing
the separatio@latforms :
When first platform is finished
separation of legacy waste will
start. Waste is taken from E1 .
2nd platform constructed on
plot 2 to start with clearing C1,
C2 and D (2026).
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To construct a bio-digester, providiriy power for captive use TcHNoLocy overviEw

Input: approx. 300
tonnes per day
(organics)

Output: approx. 2 MWh
Status: The installation
is purchased from
Nijhuis Saur Industries.
The installation is ready
for shipment and is
packed into 16 shipping
contajpers.

Technology set up inside containers
Status: Concept



Finishing works fcr CTE Phase 1 plot [ECHNOLOGY OVERVIEW

When separation has
started, we start with
the construction of
the bio-digester and
all works that are
linked to the
development of the
phase 1 plot as we
have shared in the
CTE application for
this phase 1 plot.

Lay out plan for CTE phase 1 application

Status: Concept 64



Tasks to fullfill in 2025 TIMELINE PROJECT

GC

e clean up part landfill + adjacent plot, removing old structures on
landfill - start separating legacy waste Government

* Design, research and engineering works for complete Waste e Constructing the temporary
Management Campus Muzaffarnagar (Phase 1 and 2) access road connecting the plan

* construction of temporary separators and collection platforms site to the city

e Constructing the main access

road connecting the plan site to
e Licences and permits: EIA scan, DPR the MDR 135W

e Construction of digester for electricity production (captive use)

* Contracts and Tender processes — preparation and start up e Providing Licences and permits
e Setup of the local project team

* Run tender processes for all elements of Waste Management
Campus

e Overhead set-up in both India and the Netherlands
e Excavational work

e Roadworks, construction of wall and small office at plot 2
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Technology Overview Phase 2 TEcHoRoeY ovEREY

... is the phase where we focus on finishing the

entire Waste Management Campus. Phase 2 has

already started partly, while construction of Phase

1 will start in the coming months.

e Grand Design: Design, research and
engineering works, run the tender processes

e Licences and permits: EIA scan, DPR

e Further infrastructural works, including
landscaping

Beekman: Concrete Technology Studio Clay: Achitects from
Netherlands Meerut, Uttar Pradesh

In 2025:

e Construction of wall surrounding 2nd plot
Clearing of waste 2nd plot

Banzo: Indoor separation Netherlands

Local architects for the

* Final plan Waste Management campus design of the buildings

e environmental clearance of the campus,

o start of tender phase technology from India
and Europe.
References from potential
suppliers

Rambgll: Denmark, Australia, India
Status: Concept 66



Flowchart Waste Management Carnpus Muzaffarnagar — mervorecroviriay

Phase 2

Satus: Concept . CONFIDENTIAL



Project deveiopment 2025 TECHIELOEY EHERYEL

Phase 2
grand design, research & design, engineering main logistics during full operation
works, run the tender processes = — f“ — . .
2025 is the main research and design year for which currently S T RIS
teams are formed for all the parts of the project. waste from coming fromring road B 133
During 2025, more and more tender processes will be started to silt, inert, stones C 14
acquire the right technology. cerment sand 5 18
We have various companies involved in this stage, both local and
globally operating companies, from India and abroad. concrete blocks, metals E 18

on site waste analysis — Jan 24
road dimensioning
main future logistics

Status: Concept 68



Infrastructural works, Iinciuding landscaping

utility network

A modern utility network will
be developed that is all time
accessible for maintenance

Road

Underground concrete gutter to hold
the utility network in one place

Status: Concept

drainage system

Canals drain the water of the
location. Strict separation of
clean and wastewater will be
implemented. Nature will
assist in cleaning surface
water that flows into the river
Kaali

Proper dimensioning of water storage
to prevent floodings

69

road dimensioning

Roads within and outside our
complex will be made wide and solid
so that the expected logistics during

operations can take place in a safe
way, without obstructing other traffic
and without causing delays in the
industrial process of the waste
management campus due to traffic
congestion. Roads will be as much as
possible lined with trees for shadow
and increasing biodiversity.

TECHNOLOGY OVERVIEW
Phase 2



Permanent szparator unit TECHNOLOGY OVERVIEW

Phase 2

Permanent indoor waste separation units €3

e The permanent separators will be ordered at Banzo. This is a
Dutch company. The units will be imported into India.

e 3 separation units will each separate 50 tons an hour (maximum

capacity 150 ton/hour)
e 1 unitwill run 24 hours a day
* 1 unitwill run 8 hours a day
e 1 unit will be stand-by, and for maintenance

e The 3 units guarantee the input of RDF for a continuous process at
the WtE plant.

 Next to the separation hall a large RDF storage hall will be
constructed 9
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Permanent s=parator unit TECHNOLOGY OVERVIEW

Phase 2

Elements of the permanent separator unit

Waste entering this unit will ultimately be sorted out in such a way that
the best RDF is being prepared to enter the incinerator of the waste to

energy plant. Specifications of the separator units will be optimized for
the specific incineration process.

Elements of the separator, in order of operation:

input bunker belt & trommel screen = windshifter 2 shredder 2>
manual sorting and shredding

Status: Concept 71

Separator 1

Separator 2 Separator 3

The three separators will be placed indoors in a
clean and controlled environment. Waste is
efficiently sorted out. No losses of resources during
the separation process.



Waste to [i“-:ergy pla nt TECHNOLOGY OVERVIEW

Phase 2

Reference plant from the Netherlands

Waste to Energy plant AVR Duiven, the Netherlands: a modern and clean plant
In 1 km radius around the plant, daily tens of thousands of people work, shop,
travel and live life.

3d model of a waste to
energy plant build in the
Netherlands

GC International
conducted to develop a
high efficiency solution
for waste incineration.
For Muzaffarnagar we
are discussing the
option to go from 30
MW to 40 MW output

LCONFIDENTIAL -

Status: Concept



Waste to ri“ergy pla nt TECHNOLOGY OVERVIEW

Phase 2

Fresh waste

40 MW High
Efficiency chart

or 30 MW
Conventional
efficiency chart

Status: concept
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Waste to [ﬂergy pla nt TECHNOLOGY OVERVIEW

Phase 2

Legacy waste

Muzaffarnagar
40 MW High
Efficiency chart

or 30 MW
Conventional
efficiency chart

Status: concept

32
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Waste to [i“.ergy pla Nt TECHNOLOGY OVERVIEW

Phase 2

Cross section of plant

33
Status: Concept 75



Waste to Energy p|a Nt TECHNOLOGY OVERVIEW

Phase 2

Incineration unit and boiler incineration Ynit

and Boiler

Grate and boiler

 Forward moving grate

e Air- or water-cooled grate bars

e Advanced combustion control

e 4-pass boiler

 High Pressure and temperature with
re-heater for high efficiency

Furnace/ boiler

e Grate fired boiler

e Technology from Western Europe in
combination with Indian suppliers

Stotus: Concept . CONFIDENTIAL



Waste to [ﬂergy plant TECHNOLOGY OVERVIEW

Phase 2

Flue gas
Flue gas treatment system treatment

system

Dry flue gas treatment

e Adsorbent injection (Lime and
Activated Carbon)

* Reactor

e Bag House filter

e EU emission standards are
easily achieved

e Example by Keppel Seghers

CONFIDENTIAL

Status: Concept 7



Waste to [i‘!ergy plant TECHNOLOGY OVERVIEW

Phase 2

(Steam) Turbine and generator CO N F I D E N T I A I_

(Steam) Turbine
and generator

Status: Concept 8



LEGO blczk factory

TECHNOLOGY OVERVIEW
Phase 2

Kansal concrete LEGO blocks
We will have a specialised concrete
factory on site that processes slacks
and fly ash from the incinerator. All
happens indoor, in a controlled
environment to prevent environmental
pollution.

It is a proven solutions used in the
Netherlands to prevent hazardous
situations in the surrounding
environment.

The LEGO blocks are suitable for all
kinds of basic use.

Status: Concept

Sub-steps
Phase 1 small concrete LEGO block factory for captive use

large factory linked to incinerator for processing
slacks and fly ash

Indoor production of blocks. Installation will be supplied by Dutch
company ‘Bleekman’

Type 1: 80 x7060 x 280 (cm) Layout of LEGO block factory



Office CAMPUS TECHNOLOGY OVERVIEW

Phase 2

Permanent office campus and

green belt development

In the Southwest corner of the plot the
office campus will be situated. It
houses the main security building,
main office, various facilities for
staffers such as restaurant and
dormatories, gym, medical facilities,
training center and more.

The complex will also have its specially

trained and equped fire brlgade, Reference architecture, Palasa Hotel & Resort Muzaffarnagar by Studio Clay
workshops for maintenance and — Meerut, Uttar Pradesh

equipment repair.

All is set in a wider green belt
development that consist of indigenous

tree species, of pocket parks and tree
buffers surrounding the plot.

Fire brigade for Waste Management
Status: Concept Campus Muzaffarnagar80
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Summary Phase 1 PROJECT INTRODUCTION

e Infrastructure: roads, cables,
pipes, sewage and surface
waterbodies for phase 1 plot

e Temporary separators and
collection platforms

 Power generation with bio
digester running on fresh
(organic) waste

e Security buildings and first office

e Remove and separate waste of
landfill section A, B, C1, C2 and D
and clear section E1

In 2025:

e C(Clearing of Waste
* First separation units Access via new road
e Access roads are being built — will be and bridge needed

ready in 2025/20267? - it takes from August 2025

longer than expected

* Access for heavy transport per mid
2025 is crucial for the success of the
timeline

40
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Summal‘j Phase 2 PROJECT INTRODUCTION

 Permanent separator — 3 units indoor
with total capacity of 150 tons per hour

e Storage halls — to be used for storage of
RDF = fuel for WtE plant

e Waste to Energy plant — incinerator
complying with EU standards

* Lego block factory (Kansal solid
concrete lego blocks) — production of
concrete blocks containing slacks from
incinerator

e Office campus, workshops, fire brigade,
parking

* Final landscaping of entire waste
management campus

In 2025:
e Construction of wall surrounding 2n
plot

e Clearing of waste 2nd plot

* Final plan Waste Management
campus

* environmental clearance

e start of tender phase

41
Status: Concept 83
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LEASE DEED
Property situated :- Muzaffarnagar with in Nagar Palika
Anual Rent:- 1,94,460/-
Period :- 30 Years
Stamp Duty :- 47,000/- 1s.
V.Code no. :- Serial no. 150 Praroop 1

Nagar Palika Parishad, Muzaffarnagar. PAN- AAALN1741M. throw executive officer
Hemraj S/o Kalu R/o Villa 3 N.H-58 Merut Road Jain Tubo Company Compound

anandam Ghaziabad. (First Party)
And

GCIND Solutions Private Limited PAN- AAHCG9399Q. throw its Director
Theodorus Gerardus Wilhelmus Passport no. BKC8CKF48. R/o Spoorstraat 27 6942
EB Didam Gelderland, the Netherlands. (Second Party)

For GCIND S¢u

84
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Lease Deed

This lease deed is entered today on this 19™ day of October in the year Two Thousand and
Twenty-Three, at Muzaffarnagar;

Between:

Nagar Palika Parishad, Muzaffarnagar Uttar Pradesh, PAN AAALNI1741M (hereinafter referred
to as the "Urban Local Body") which expression shall unless repugnant to the context or meaning
thereof includes Its successors, administrators and assigns of the First Part through Executive
Officer, Muzaffarnapar Nagarpalika Parishad, District Muzaffarnagar, Uttar Pradesh, hereinafter
referred to as "THE LESSOR".

AND

GCIND Solutions Private Limited, a Company incorporated under "The Companies Act 2013
(Company Limited By Shares)" with Registration Number - 353627 and having its registered
Office at Regus Elegance, 2F, Elegance, Jasola District Centre, Old Mathura Road, New Delhi
1100025, (hereinafter referred to as "Company") which expression shall unless repugnant to the
context or meaning thereof includes its successors, administrators ;md assigns of the Second Part
through Director Mr. Theodorus Gerardus Wilhelmus Gieling Passport Number BKC8CKF48
Mob. +31- 622803518 hereinafter referred to as "THE LESSEE".

WHEREAS THE LESSOR is the Government agency and rightful owner and is in possession of
the piece of Non-Agricultural land bearing Gata N’u}nbc’rs_ and hand drawn maps authorized
by the Lessor included in Annexure-A with total af'éa'f;ajrg;dasuring 19.446 Hectares or 194460
Square Meters more specifically described in Ailhekure Adn Muzaffarnagar and registered
in the revenue record at Survey ‘numbers and.;'dates mentioned in Annexure A mdre
particularly described in the schedule given at the foot of this deed and Annexure A, (hereinafter
called to and referred to as "The demised premises"). THE 'LE'S'SOR shall provide certified copy
of all the documents related to Demised Premises along with its English translation to THE
LESSEE;

AND WHEREAS THE LESSEE is a company involved in business of processing and providing




- -
ST To: 202400708002312 533

| uyﬁﬁmﬂﬁmmm

TG Ho: 1 ?ﬁn%szﬁ‘ﬂo 1062 a: 2024
yfawd.- 1167000121'5'1% 47000 amﬁaw ousﬁmw 11670wﬁfﬁ1ﬁmm§c—m— 100 TN ; 11770

o0t it . .01 S, g wofero g ———
oI e e s vy SR, e U P
O 4t B Fagergw AifeT — =
oaqy : g

frarf: wigfe 27 6942 341, aﬁmﬂ@ﬂ‘sﬁﬁaﬁ?ﬁ

o, S <, 3 .2, e wofo gwr Earﬁm%

19/01/2024 Td 01:53:28 PM &9

frrster &g o= famam)

1 xm,/éoz4
AT FUR My
ey e

19/01/2024

87



534

services of Integrated Waste management.

AND WHEREAS THE LESSEE have been selected to set up and run an Integrated Waste to
Energy (WTE) plant at Muzaffarnagar with a daily capacity of around 1750 tons solid waste Per
Day and generate around 30 MW of power to be exported to the grid under a Power Purchase
Agreement on Public Private Partnership model (the "Partnership Declaration” attached hereto as
Annexure B) and the Memorandum of Understanding between the State Government of Uttar
Pradesh and the Government of the Netherlands (attached as Annexure -C). The Department of
Urban Development, Government of Uttar Pradesh has issued the Letter of Acceptance dated
05.11.2018 and that the timelines have been consequently extended by the State Government vide
its letters dated 23.11.2021 and 20.03.2023 (collectively attached as Annexure D.) The Lessee
has accepted the offer and confirmed it vide letter dated 20.11.2018 (attached as Annexure -
E). The Lessee requires adequate land for installation of Waste to Energy Plant and for this
purpose Lessee requires an adequate area of land for setting up its plant. Upon the request of
THE LESSEE, THE LESSOR has identified the land fulfilling requirement and having approval
for setting up WTE plant and has offered to grant lease of the said demised premises, which THE
LESSEE has agreed to take on lease based on representation of THE LESSOR that the Demised
Premises is suitable for the purpose of setting up WTE project. The Lessee will obtain the
necessary environmental clearance and other statutory clearances required. The Department
of Urban Development, Government of Uttar Pradesh will facilitate the Lessor in obtaining

necessary clearances.

AND WHEREAS THE LESSOR represents and warrants that it has obtained all approvals from
the relevant government bodies, the provincial/municipal authorities and all other applicable

government agencies or bodies, needed for lessee to lawfully enter into this Lease Agreement.

AND WHEREAS based upon above représenta_tion THE LESSOR has offered to lease out the
Demised Premises to the Lessee, and The Lessee has agreed to take the Demised Premises on

lease from THE LESSOR for the consideration, rent and terms & conditions hereinafter detailed.

THEREFORE The LESSOR doth hereby demise on The Lessee the open demarcated land

admeasuring 194460 Square Meters (being part of gata numbers as mentioned in Annexure A) of

the Lessor's land situated at; address - mentioned in Annexure A, Muzaffarnagar together with the
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‘right to use the land, water, drainage together with the right for the Lessee, its servants,
employees, visitors and all other persons authorized or permitted by the lessee to use the Demised
Premises and to hold the said Demised Premise unto the Lessee for a period and considerations

mentioned hereinafter:

1. The Lease Deed Signed Between Nagar Palika Parishad, Muzaffarnagar Uttar Pradesh, PAN
AAALNI741M (hereinafter referred to as the "Urban Local Body™) and ‘GCIND
Solutions Private Limited, a Company incorporated under "The Companies Act 2013
(Company Limited By Shares)" with Registration Number - 353627 and having its
registered Office at Regus Elegance, 2F, Elegance, Jasola District Centre, Old Mathura
Road, New Delhi 1100025, (hereinafter referred to as "Company") on 14™ day of October
in the year Two Thousand and Nineteen will be deemed to be void ab initio upon signing
of this New Lease Deed.

2. It is made clear that notwithstanding the lease dated 14.10.2019 was neither registered nor
stamped nor was any possession of land handed over to the lessor in pursuance of the said
lease.

3. Tenancy period:- The lease will be for a period of Thirty years commencing from the
date of signing of this agreement by the Parties. _

4. That the annual rent of the said Lease Deed has been agreed to be Rs. 1/ per Square
Meter i.e., Rs. 1,94,460/- (Rupees One Lakh Nmety-Four Thousand Four hundred

¥

and Sixty) per year. 23

5. The Lease rent shall be paid by the Lessee to the Lessor after execution hereof every
year, in advance in the first week of month of January. . -

6. That the Lessor hereby confirms that the Lessee shall use the said Demised Premises for
the purpose of this Project of installation and running of Waste to Energy Plant
(WTE) and produce power from that for a capacity of around 30 MW. The project
capacity may be altered or amended if agreed mutually in writing.

7. The Lessor represents and warrants that the said Demised Premises is suitable for the
purpose of setting up WTE further all the preliminary approval including environment
clearance of land to set up WTE shall be obtained by The Lessee. The Lessee shall obtain
and The Lessor shall cooperate in obtaining the necessary permissions and

clearances for implementation and running of the project at their own cost and ensure
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10.

11.

12.

13.

538

case of any default or breach of any terms of any license or permission, the Lessor
shall not be responsible for any direct or indirect consequences unless such default or
breach is attributed to the Lessor.

That the Lessor warrants and represents that the demised premises is free from
pollution, unexploded ordinances and environmental damage as well as any
occupants,

That the said Demised Premises shall be exclusively used and utilized by The Lessee for
the purpose of establishment and running of the Project mentioned above and shall
not be used for any other activity. Lessor shall deliver exclusive and lawful
possession to lessee of the entire site on signing of this Lease Deed.

That the Lessee shall not be allowed or entitled to mortgage the said Demised
Premises or lease hold rights or to create any kind of encumbrance over the Demised
Premises granted under this Lease Deed.

That the lessor hereby shall ensure that the Demised Premises has round the clock
electricity supply of appropriate load as may be required for WTE plant and the Lessee
shall be provided electricity connection by the Lessor (including the supply of
electricity to the grid), for the capacity/load required for running of the Waste Energy
Plant and allied activity from the Electricity Department and the Lessee shall be liable to
pay all charges for electricit)i za'ct-ually consumed by the Lessee during the
occupation and calculated as- per the readings recorded by the respective meters
installed in the Demised Premlses (as referred to the letter of Acceptance annexed
hereto as Anpexure D).

That the Lessor hereby shall .f)r'q\{i;ie the Lessee with 24 hours water connection from the
competent “authority and‘Les‘s‘ee' shall be entitled to install Jet Pump/ Submersible
Pump and overhead tank with ﬁ)ipe'lin'es and also underground / semi underground water
storage tank as may be required to comply with the norms of fire safety or any other law
In force or as per the needs of the business of Lessee (as referred to the Letter of
Acceptance annexed hereto as Annex D). The same facility shall be made available for
and also for the drainage connection system.

That the Lessor shall grant all rights of way, provide road access, air, streetlight, drainage,
sewer and privy and other easements appertaining to the Demised Premises (as referred to the

Letter of Acceptance annexed hereto as Annexure D).
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Y TR uityet 9fRue

HOTHRBRAIN 92




539

93



14.

13.

16.

18.

19.

540

That the demised premises will be considered to be one contiguous plot and that any
public road or thoroughfare will only extend to its entrance and perimeter and shall
not run onto or across the Demised premises or any part thereof, Should there be any
road or thoroughfare, public or otherwise, on the property, the same shall be for the

exclusive enjoyment and use of the Lessee and to the exclusion of others.

That the Lessor undertakes that if there is a necessity by way of planning pursuant to
revenue records, policy, order of the court, or any claim or complaint by any member
of the public for access of any path, public thoroughfare, easement or access an
alternative shall be provided by the Nagar Palika at its own cost and initiative so that
no interference shall be caused in the exclusive enjoyment and use of the demised

property by the Lessee.

That the Lessee is hereby authorized by Lessor to carry out all construction works on
the Demised Premises, in accordance with the submitted project proposal and the
building laws. Lessee may renovate the leased structures, demolish the buildings on
the Demised Premises and reconstruct it in order to carry out its obligations and

exercise its rights under the partnership declaration.

. The erected buildings and all works and-developments carried out by the Lessee or its

legal successors will remain tﬁeAprd]‘;i'e’rf_y'of Lessee to the extent permitted by Law,
during the Lease period of thlé ﬁeasc Deed and subject to such rights or

compensation as permitted under law ‘upon expiry of the lease.

That the Lessee shall pay the applicable water Tax and other taxes in respect of the
Demised Premises to the concerned authority directly from the date of taking
possession of the Demised Premises till the date the Demised Premises is handed over by

the Lessee to the Lessor.

The Lessor represent that it shall ensure necessary consents for obtaining any statuary
permission to be obtained from any Government or Semi Government

department/institution, with respect to Land the Demised Premises. ———
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That the Lessor represents that it shall ensure support and agree to sign all the
requisite documents/approval/ no objections required by the Lessee to set up and

initiate operation of the WTE plant.

That the Lessee shall not sublet the Demised Premises or any part thereof to any
person/institution, without the consent in writing of the Lessor Save and except a
Group Company of the Lessee or in case of the Assignment of its business by the Lessee

to its Assignee.

That the Lessee shall allow the Lessor or its authorized representative to enter the
Demised Premises for the purpose of inspection after the prior written intimation of
48 hours to the Lessee which the Lessee shall not object in any manner. Such an

inspection visit will be subject to safety norms of the waste to energy plant.

That the Lessee shall enjoy the peaceful possession of the Demised Premises upon
handover of the Possession of the premises during the period of Lease without any
interruption by the Lessor, and shall pay the rent punctually to the Lessor. The
handover of possession shall be the date on which the premises is handed over or

deemed to be handed over as per letter of possession/handover.

Either Party shall have a right to terminate the Lease Deed by a notice period of 30
days in case of material breach of any’terms of this Lease Deed by the other Party (i.e.,

Lessor or Lessee, as'the case may be), .

That the Lessee shall be free to terminate the agreement in case the Lessor fails to
provide the lessee the necessary waste material for the running of plant as per the
Waste Supply agreement. In that case, the Lessor will have no legal claim on the
Lessee.

That if the plant/project does not get the necessary Environmental clearance from the
concerned department, the Lessee shall be free to terminate this Lease Deed, the Lessor

will not impose any penalty on the Lessee. [t
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claims over the Lessee.

That if the plant/project does not get the necessary Environmental clearance from the
concerned department, or the Lessee is not able to conclude a PPA at conditions that
ensure feasibility of the project, the Lessee shall be free to terminate this Lease Deed, the
Lessor will not impose any penalty on the Lessee. In that case, Lessor shall not have any

legal claims over the Lessee.

That the Lessor shall secure the Demised Premises at its perimeter with an adequate
fencing or compound wall, and thereafter the secured land shall be handed over to the

Lessee.

The Lessor represents and warrants that the Demised Premises is encumbrance free and there
are no mortgages, liens or security interests on the site other than those created
pursuant to this Lease Deed and there is no litigation pending in respect of Demised

Premises inany court or statutory authorities.

The Lessee shall be at liberty to assign its rights and obligations under the Lease Deed to its
group company, any other entity or any other third party entering into
arrangement with The Lessee to operate from the Demised Premises. The right and
obligation under the Lease Deed shall stand assigned to the group company, any other
entity or the third party and such group company, other entity or third party shall

continue to fulfil the conditions in accordance as per the Lease Deed.

The Agreement shall be governed by laws of India and all parties submit themselves to
the jurisdiction of the Courts of competent jurisdiction at Allahabad, Uttar
Pradesh, India, as in addition to Muzaffarnagar part cause of action has arisen in
Allahabad.

All or any disputes arising out of or touching upon or in relation to the terms of this
Lease Deed including the interpretation and validity of the terms thereof and the

respective rights and obligations of the parties shall be settled amicably by mutual —
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discussion failing which the same shall be settled through arbitration. The arbitration
shall be governed by the Arbitration and Conciliation Act, 1996 or any statutory
amendments/modifications thereto for the time being in force. The arbitration
proceedings shall be held at an appropriate location in Allahabad, which shall be the
seat of Arbitration, by a Sole Arbitrator who shall be appointed jointly by the Parties
and whose decision shall be final and binding upon the Parties. The venue in
addition to Allahabad may be such other places as may specified by the

arbitrator after consultation with other parties.

The Lessor shall upon expiry of Lease Deed shall first offer the right to enter into a fresh
Lease Deed at similar conditions in order to continue its operations to the Lessee
and if the Lessee rejects such offer then the Lessor shall be at liberty to approach third party
for entering into Lease Deed of Demised Premises for purpose specified herein

above.

The Lessee shall hand over the possession of the Demised Premises to the Lessor after
the term of Lease is expired or sooner if the lease is terminated by the lessee after giving
three months' notice in advance of their Intention of doing so. In either case the Lessee
will be entitled to remove their constructions, machinery, equipment and other
article moveable or fastened or affixed or embedded to the earth in such a manner that
no loss or minimum loss/damage is caused to the Demised Premises and as far as

practically possible such damages shall be made good by the Lessee.

Either party shall not be held responsible for any consequences or liabilities under
this Lease Deed if it is prevented in performing its obligations by reason of laws or
regulations, action by any Government or local body or other authority to as far as
beyond the control of the party, or due to reasons of force majeure which may include but
not limited to riots, insurrection, war, terrorist action, acts of God and unforeseen
circumstances“beyond its control. Upon happening of the any such force majeure
event either party would inform the other party of such event within a period of 30 days
from the date of such event. Upon abatement of such event, either party would inform

the other party about cessation of the s

mﬁfﬂ‘ﬂ'l‘-{?w

R uiferet aRue
JATHRATR




545

36. The cost by way of stamp duty and registration charges in respect of the Lease Deed will
be borne by the Lessee.

City : Muzaffarnagar

Khata Number : 00287

Detail of Property: Annexure A
Lease Period: 30 years

Average Monthly rent: 16,205
Average Annual Rent: 1,94460.00
Valuation of Document:

Stamp Duty Paid on Original:

Leased Property Map with clear boundaries

East: Waste Water Treatment Lagoon
West: Kali River and Agricultural Area
North: Ebrahim Mosque Area

South: Road Towards Kali River

Calculation Chart for Stamp Duty
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IN WITNESS THEREOF the LESSOR and LESSEE have signed this

agreement on the day, month and year mentioned above.

SIGNED AND DELIVERED BY

(The Lessor)
02D ’
Mr.g% A\ o e q‘%

AL

Executive Officer, Naggi[ . ,:Bal-ikﬁ
Parishad, Muzaffarnagar Uttar
Pradesh.

SIGNED AND DELIVERED BY
(The Lessee)

- D.
: : o GCIND SOLUTIONS PVT- LT
v P

/y-m/fdﬂ

Directo?

C IND Solutions Pvt. Ltd.
Through Its Director and Authorized Signatory,
Mr. Theodorus Gerardus Wilhelmus Gieling

10
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InPresence of Witness

v
1) Name of Organisation éc | ND (A T L[D

Name SjOPRARTH LIVARANAN

Signature

2) Name of Organisation No%w'\ ?G.L\ I@l Qw—q )‘\\MJA Muz%z‘"‘ w‘%’““\

Name 'HhH’ﬂ’NJ) OMR'P QLNG Y
Title A E C/C\‘v LD

Signature Cﬂ\wﬂ 2,

G\
3) Name of Organisation G;C l n ler L\QLHouq(
Name [MART N uweex

Title SQ’U?C)K COAIC EPT- LQC)}DQ(\

Signature

For GCIND SOLUTIONS PVT. LTD.

Wik

i
| l.'l 4
it Direcio?
i I
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Certificate No.
Ceﬂ_ificéte Issued Date
Account Reference
Unique Doc. Reference
Purchaséd by
Description of Doc_ument

Property Description

Consideration Price (Rs.)

First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

o

INDIA NON JUSgAL IIIIll|||||l||||||l||||||\|

NAGAR PALIKA PRISHAD MUZAFFARNAGAR

. Rigase rim ortype below thisling

Govern ment of U“ar Prad esh’” "NuRdeersessrosssrw

e-Stamp.
IN-UP36979234703537W P
16-Jan-2024 01:34 PM L

NEWIMPACC (SV)/ up14195404/ MUZAFFARNAGAR SADAR/ UP-MJF}%;;
SUBIN-UPUP1419540469596354868627W
GCIND SOLUTIONS PRIVATE LIMITED

Article 35 Lease

PROPERTY Slj;&UATED AT MUZAFFARNAGAR

GCIND SOLUTIONS PRIVATE LIMITED
GCIND SOLUTIONS PRIVATE LIMITED

47,000 ‘,-\ AV N
(Forty Seven Thousand only) :

S PEYATE LOATEC GOND SOUUTIONS FRIVATELEMTED BOWD SOL UTIONG+

TONSPRIVATELED SomD SOLUFRD

E-STAN\P
Locked BY.oereee
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D EiNG

hasTED

WS ENONS PRIVAIE

PSSR UATE ST ER G SIS

FRYATE LIMITESGGIND S011
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0024801312
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e &

List of Khasra numbers of the land of Municipal Council, Muzaffarnagar located
in Town Muzaffarnagar Pargana, Tehsil and District-Muzaffarnagar for the
Waste-to-Energy Plant in sequence of the lease deed dated 21 October 2023,

s NO. Khasra numbers Area
1 29367 0.0610
2 295217 0.0250
3 2953 0.0310
4 2954H 0.0720
5 2955 0.0250
6 2956H 0.0080
7 2960fH 0.2150
8 2961 0.2150
9 2962fH 0.1290
10 2963 0.1540
11 29661H 0.0160
12 20670 o 0.0400
13 2968 " 0.0260
14 2969 L 0.0720
15 2970 Lol 0.0510
16 2971 0.0310
17 2972 0.0820
18 2973 0.0820
19 2974 0.0510
20 2975 0.0510
21 2976 0.0200
22 2977 0.0720
23 2978 0.0200
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24° 2979 0.0920
25 2980 0.0410
26 2981 0.2360
27 2982 0.2560
28 2983 0.1540
29 2984 0.1950
30 2985 0.0610
31 2986 0.0310
32 2987 0.0310
33 2988 0.0310
34 2989 0.0610
35 2990 0.0310
36 2991 0.1330
37 2992 0.0820
38 2993 0.2460
39 2994 0.3790
40 2995 0.1330
41 2996 0.1230
42 2997 0.1130
43 2998 0.1330
44 2999 0.1950
45 3000 0.0610
46 3001 0.1140
47 3002 0.0510
48 3003 0.0720
49 3004 0.0610
50 3005 0.1020
51 3006 0.0200
52 3007 y 0.0720
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53" 3008 0.0610
54 3009 0.0510
55 3010 0.1230
56 3011 0.1330
57 3012 0.0800
58 3013 0.2870
59 3014 0.4600
60 3018 0.9220
61 3019 0.9220
62 3020 0.5940
63 3021 0.2360
64 3022 0.2970
65 3023 0.4610
66 3024 0.7070
67 3025 0.6660
68 3026 0.5120
69 3027 0.2560
70 3028 0.2870
71 3029 0.6350
72 3041 0.2130
73 3043 0.2660
74 3044 0.2660
75 3045 0.3380
76 3046 0.2970
77 3047 0.6560
78 3048 0.4610
79 3049 0.2250
80 3050 0.6660
81 3051 0.3070
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82 3056 0.4100
83 3057 0.2770
84 3058 0.1950
85 3059 0.6750
86 3066 0.7890
87 3067 0.2560
88 3085 0.0310
89 3086 0.1950
90 3087 0.3740
19.4460

For GCIND SOLUTIONS

DATE:- 19.10.2023 ' %

DRAFTED BY:- Inderjeet Lal Advoéate Tehsil Sgédar Muzaffarnagar.
&
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